
Misc (Crl'l Bail Case No 342 of 2022

(Present: N. Goswami, Addl. sessions Judge (Frc), sonitpur, Tezpui.)

28-07-2022

Thls is a petition filed u/s 438 of CrpC, with prayer to
release accused Hiralal Baruah on bail in the event of their arrest in

connection with Rangapara PS Case No. g0l2T uls 4691420.

The called for case diary has been received.

I have heard the learned Counsel for the accused and

also the learned Addl PP for the State.

The facts of the case, in brief, are that on O3-07-ZOZ}

an FIR was lodged at Rangapara ps by sri Sanjib Baruah alleging

therein that the accused Hiralal Baruah had prepared a forged sale

Deed in favour of his father Late sailendra Nath Baruah in respect of
the land described in the schedule appended with the ejahar. The

informant has stated that he never sold any land to the father of the

accused and he apprehended that his signature was forged while

preparing the Sale Deed. The accused has allegedly taken

possession of the disputed land. Based on that FIR Rangapara pS

Case No. 90122 was registered u/s 4681420 of IpC. The

accused/petitioner Hiralal Baruah is apprehending arrest.

It appears that the informant has not filed any Civil

Suit against the accused for declaration of the impugned Sale Deed

as null and void, though this case is primarily of civil nature. The

record reveals that the Sale Deed, which is presently in the

possession of the accused, needs to be sent for forensic

examination. custodial interrogation of the accused does not appear

to be necessary. The accused is an aged person having several'

ailments.

Considering all these aspects, it is hereby directed that

the accused Hiralal Baruah shall be released on bail of Rs.30,000/-

with one surety of like, amount to the satisfaction of the

investigating officer, in the event of his arrest subject however to

the conditions that :

i) the accused shall appear before the IO within 7

days of this order and fully co-operate with the

investigation.



ii) the accused shall also furnish any documents

which are in his possession and which, accordingly

to the IO, needs Forensic Examination; &

iii) the accused shall not make any inducement,

threat or promise to any person acquainted with

the facts of this case so as to dissuade him from

disclosing such fact to the Court.

Return the case diary in sealed envelope.

Inform the IO accordingly.

With this order, this Misc case is disposed of.

Addl Sessions Judge(FTC),
Sonitpuq Tezpur


